
Therefore, this is a system which 
has its merits, and which has its 
demerits. We have got to weigh one 
against the other, and we have to 
judge the success or the failure of the 
system in the background of the ac
tual social conditions which prevail in 
the country. What may be good to
day may not be good tomorrow. What 
may be good in one country may not be 
good in another country. So, you have 
got to judge this in this light. As 
my hon. colleague has said, after all 
whatever the system, whatever the tri
bunal you set up for the administra
tion of justice, the first sine qua non 
is this, that there must be a high 
degree of social conscience developed, 
so that those who assist the Courts 
and the tribunals—-whether the tribu
nal is composed only of a Judge or of 
a Judge and a jury—by giving evi
dence are men on whom you cap rely 
with absolute confidence. That is 
what I have to say. I have nothing 
more to add.

Ig 5 i Code ot Criminal Proce- 28 AUGUST 1953
dure (Amendment) Bill

Shrl Raghunath Singh (Banaras 
Distt. Central): W^at about the
assessors?

Shri Biswas: So far as the assessors
are concerned, the experience of the 
system of trial by assessors has not 
been quite happy.

Shrl S. V. Ramaswamy: 1 accept the 
Motion for Circulation.

Mr. Chairmaii: I put the motion to 
the vote of the House. The question 
is:

“That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 31st December, 
1968.”  ,

The motion was adopted,

Mr. Chairmaii: Let us proceed to
the next Bill. There are ten minutes 
yet.

Several Hon. Members:
minutes.

185a

DOWRY RESTRAINT BILL

Shrimati Uma Nehru (Sitapur Distt. 
cum Kheri Distt.—West): I beg to
move:

“That the Bill to restrain the 
custom of taking or giving of dow
ry in marriages, be taken into con
sideration.**

?|5P!W
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Shri R. K. Chaudhury (Gauhati): 
On a point of information, Sir...

Some Hon. Members; Hindi please.

BCiTo V® lihnct : 3rnr ^
m ^T ?> n  fiff arr^iw ^

?fr »T̂  t  % ?*>■ ^
a^, «R ?r«r 5rr(t %
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Shri Gadgil (Poona Central): Is that 
ParliamentaryT (Interruptions)

Mr. Chairman: Order, order, let the 
hon. Member proceed,
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Mr. Chairman: The hon. Member 
may then continue on the next day.

The House then adjourned till a
Quarter past eight of the clock on
Tuesday, the 1st September, 1953,




